CENTRAL ADMINISTRATIVE TRIBUNAL
ALL AHHABAD BENCH, ALLAHABAD

0.A.No, 169 OF 2001

Allahabad this the 20th day of May, 2002

Hon'ble Mr.S. Dayal, A,M.
Hon'ble Mr.Rafiq Uddin, J.M,

Krishna Chandra Yadav

S/o Late Lalji Prasad Yadav

Resident of 82 Phopha Mau Bagzar

Varanasi Road, All dhabad. cecse Applicant

(By Advocate: Sri, A.K. Srivastava)
Versus

1« Union of India, through
General Manager, Northern Railuay,
Barocda House, New Delhi,

2. Senior Divisional Accaunts Officer,
Nor thern Railway,

Allahagbad Division
Allahabad.

3. Divisional Cashier
Northern Railyay,
Pay Office,
Allahabad Railway Station
Allahabad Divi sion
All shabad. seseccee Respondents

(By Advocate: Sri A.V.Srivastava)

o RpER (oRAL)
Hon'ble Mr., S. Dayal, Member (J)

Heard Sri A.,K.Srivastava, counsel for the applicant

and Shri A.V. Srivastava, counsel for the respondents.

2 This gpplication has been filed for a direction te
the respondents to give fimal upgradation to the applicant
under Assured Career Progression Scheme with effect frem

1.10.96 in terms of Railyay Board's order dated 1.1.99.

The applicant also seeks the payment of duty pay for 15 days

RS )wewwuweﬂ &/
during yhich %R period the applicant,;@@;tﬁxﬁh duty in the
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month of March 2000,

2 The applicant claims that he was engaged as cash
driver with effect from March 1983 and was placed to work

as cash khalasi yith effect from 24,1.1984, He ha complstsd
12 years service in January 1996. He has clamed the benefit
of Assured Career Progression Scheme circulated vide Railyay

Board letter dated 10.170.1999,

4, Another relief claimed by the applicant is that

he has performed his duty in the month of March but his
salary of 18 days was deducted yithout any justified reason,
Although thg applicant yas not absent from duty in the
month of March at all, He claims to have filed a
regpresentation with ths respondents uhich has not been

decidedo

5. - The respondents in the counter reply have stated
thaet the applicant was regularised as cash kﬁalasi with
effect from 10.5.89, The applicant has been bromoted as
Sr.Khalasi with effect from 15.,3.2001. The applicant has

no quarrel with his promotion on 15.,3,2001.

6. However, counsel for the applicant has stated that
deduction of 18 days of salary for yhich theg applicant had
made representation yhich has not yet beesn settled by the
respondents. The respondents have denied the receipt of
the said representation., We have seen representation dated
10.11.2000 at Annexure 4 of the B.As Points 4 & 5 of the

A
sald representation showg that the deduction of 18 days
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of my in March 2000 yhich was to be paid in April 2000.

ascecfain te &
The respondents are directed to pay,claim of the applicant
and coftle the Same A
for these 18 days pay on his furnishing his claimAuithin

three months from the date of receipt of representation and

copy of the orders There shall be no order as to costs.
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